191 Resettlement

ot g gww o § qer gefenm F A
¥ fad fac g1 o (swwam)

MR. SPEAKER: Now drop it please.
That is enough.

st WA ww A qH aAr feaf
aard Afsy wifs aifers  ofefwrs
qFmy a7 § 1 AW owEAr faqd AW @
t s & &t wfn azema v g
T IFARF A G ] F wmgar
gfear @ a9 gmer gEaad s
#ifad - (sqwara) % @gmar g 8
AR wATAd AT gy A st sqfa-
7 Ig ST A Fgr 2 IaWm I faawcd
T fee g3 § iz 31 IR I
aaa fasar @ ¥ =W € AR I AN
famit @y & gefrer % g FTw
T St 5w § a4 qriew Far g
---('“m)---

MR. SPEAKER 1 This matter, as explai-
ned by Mr. Banerjee, appears like this that
Mr. Basu was informed that there is only one

name. When all these were discussed, he told
me that there was one of the earlier date also

pending.
SHRI JYOTIRMOY BASU: Why don’t
the two names go for ballot 2 ([aterruptions).

Wt AT q@ A : Feaw AT,
FIF FE FFAE G AT §1oag A
difeq oY, az ggx 9= FAr wfeRr
A1 T AU AL 9gH F1AT Tfgh 4v 1
¥ T § FTA ATH w1 yq F

12.19 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE
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of Defence to the following matter of urgent
public importance and I request that he may
make a statement thereon :

“Reported  statement made by the
Minister of Defence urging the States to help
in resettlement of ex-servicemen in the
States.”

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): Mr. Speaker,
Sir, the 8th mecting of the Indian Soldiers,
Sailors and Airmen’s Board was held on the
18th April, 1970 at Jaipur under my chairman-
ship. The main aim of the Board is to look
into the problems of ex-Servicemen. The
interest being taken in this matter by the States
was cvident from the fact that the meeting was
attended by two Chief Ministers, Ministers from
some States and senior representatives from
others. At the meeting I explained that for
keeping the army young and fit for action, it
was necessary to release a large percentage of
men, JCOs and officers at comparatively
younger age than is the practice on the civil
side. Their rehabilitation must, therefore, be
considered to be a mnational problem. More-
over, their training and background of hard
and disciplined life is a social asset which
should be used to our advantage by utilising
their services in all spheres of life.

I took this opportunity to draw the attention
of all concerned to the various aspecis of reha-
bilitation fresettl of offi JCOs and
other Ranks and more particularly of the
released ECOs who had responded to our call
at a difficult time. T explained that more than
one third of the ECOs had been given perma-
nent commissions and many of them had been
observed in reserved and other vacancies under
government, in private and public sectors, in
agriculture and co-operatives ; several have gone
back to their old appointments, but a substan-
tial proportion still remain to be rehabilitated.
1 comu ded their case to the State representa-

ReporTED STATEMENT OF MinusTER OF D
Re. RESETTLEMENT OF EX-SERviCEMEN

SHRI CHENGALRAYA NAIDU (Chit-

toor) : Sir, I call the attention of the Minister

tives for special consideration and intensification
of efforts towards their speedy reseitlement.
For the Other Ranks, I mentioned that consi-
derable improvement can be achieved by a
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more sympathetic approach from district
officials and through the full co-operation of
employment exchanges. In this connection, I
reiterated the concern which the Government
and Parliament have regarding this problem.
I am glad to say that all representatives of the
States fully responded to my appeal and dis-
cussed several measures which could go to help
in the rehabilitation of ex-Servicemen. They
promised whole-hearted co-operation in this
matter and I am hopeful that with sustained
efforts and the help of State and District autho-
rities, we can look forward to significant im-
provement in this matter.

SHRI CHENGALRAYA NAIDU: When
Chinese aggression came number of these
people with better prospects before them like
doctors and other business and professions
before them, left all of them in the interest of
the country and they joined the army and they
became JCOs and ECOs. They have served
the country very well at a time of need and
they have protected the motherland. After
their use, the Government have dropped
them, They say that these are emergency
officers and many of these people have been
disbanded. They have become ex-army men
now. When they want to go in for employment
they are told, there is no job for them. They
are not able to get any job. In their own field,
in engineering, as doctors, etc. there are many
people younger in age. Since these people are
advanced in age; they are not able to get
Government jobs. Even in public sector corpo-
rations like Fertilizer Corporation, Steel Corpo-
ration and Heavy Engineering Corporation, I
have seen, many of these people have applied
for jobs. But they arc not able to get jobs.
Only people with recommendations from
Ministers and their relations are being appoin-
ted and these people arc not getting jobs. In
my constituency itself I know of such a case.
One man of my constituency, an emergency
officer was in a similar situation. He stayed
here in Delhi for several months and he could
not get a job,

He is told to take his turn. Like this, we
find that these ex-service men have lost their
jobs ; they lost their prospects. Government is
not in a position to help them. Government
does not take interest to help them.
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Today the ex-servicemen are observing fast
before the Prime Minister’s house. “They are
doing this in order to bring this fact to the
notice of the Government. They have brought
it to the notice of the Prime Minister. When
they arc fasting in front of the Prime Minister’s
bouse, the Prime Minister should have at
least come before the House and made a
statement. Instead of that we have to bring
that to the notice of the House.

What are the steps that Government is
taking to resettle them? Another important
thing I wish to bring to your notice is this.
The Gurkha regiment has been disbanded.
The Chinese are employing them and they are
paying more moncy and engaging their services
so that they might be used against our country
with their experience. What is the Govern-
ment going to do about that so that these
Gurkhas do not go and join the Chinese
people?  And what are the Government going
to do to bring them back here and settle them
in our country for the defence of our country ?
(Interruptions). We bave a very big border
facing Pakistan, China and other countries.
Why cannot this Government try to draw upa
programme to rescttle these people on the
borders so that they can guard our country at
the time of emergency. Will the Government

ider this proposal ? In Kashmir, today, no
ex-servicemen can go and purchase a land
there and settle himsell there. Will the Govern-
ment permit them to settle in Kashmir by
purchasing lands there ?

May I know whether the Government will
issue orders that ex-servicemen will get the first
priority in getting jobs in these public sector
undertakings? Also will the Government
insist on the limited companies to whom they
give loans that these ex-army men must be
given first preference in the matter of appoint-
ment? Will the Government issue directions
to them that in hospital, enginecring and
other concerns, these ex-servicemen must be

given first preference ?

SHRI SWARAN SINGH: Mr. Speaker,
Sir, I ahall try to answer the points which the
hon. Member has raised.

First of all, I would like to say that the
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[ Shri Swaran Singh ]

problem of the ECOs is not so much with
regard to doctors or engineers because most of
them have been absorbed. If there are any
specific cases, I am prepared to look into them.
These are the categories in which there are still
shortages in the army. On the technical side,
I am sure, the problem is not likely to present
any serious difficulty. But, in the general cadre,
there is a difficulty. Instead of making a
general statement, I would like to take the
opportunity of giving some figures from which
the hon. Members can judge for themselves as
to what has been done, what is proposed to be
done and what is the size of the problem. The
total number of ECOs who were on our rolls
was 8,846.

SHRI CHENGALRAYA NAIDU: What
has happened to those who have not registered
themselves ?

SHRI SWARAN SINGH: There is no
question of registering by individual officers.
We know each individual. There are officers
who have been on our rolls and we know about
each individual. He is not expected to register
himself. We know a3 to who is the ECO and
what is their number.

The total number is 8,846 after excluding
those who were ecither killed in action or who
were not accounted for. Out of this, 3,702
officers have been graded fit for grant of perma-
nent commission.

This means a fairly high percentage, about
42%. 2354 have been rescitled or reverted to
their civilian jobs. 350 officers have either
refused assistance or have been released on
disciplinary grounds. Therefore, we have
nothing further to do with regard to them.

Of the total number of 8,846, about 2,400
ECOs in the general cadre remain to be re-
settled. This also includes those who have
still to be released. Soit is good to know the
size of the problem. In actual terms, of the
total number, some have either been granted
pcmanentcommil:ianor have been resettled
cither in civil government service or in state
undertakings, public sector undertakings, some
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in private sector-also. The percentage that
remains unsettled is about 27,5, This is a little
more than one-fourth of the total number
involved.,

SHRI CHENGALRAYA NAIDU: What
about the lower cadres, scpoys and others ?

SHRI SWARAN SINGH: I meationed
that also.

About the ECOs, it is true that this number
is large, but we have to keep in mind the basic
fact that these officers were recruited for emer-
gency ; it was not a permanent commission,

SHRI S. M. BANERJEE (Kanpur): For
facing bullets ; now they are starving.

SHRI SWARAN SINGH : I will be quite
frank. I have every sampathy for them, but we
must know the facts clearly.

SHRI JYOTIRMOY BASU
Harbour) : Lip sympathy.

(Diamond

SHRI SWARN SINGH : We had to lower
the standard of recruitment when ECOs were
taken. Even with a further relaxation, there
will be some number who cannot make the
grade for permanent absorption in the Army.
This is the hard reality which has to be accepts
ed. At the same time, we took several steps to
find employment for them under the Central
Government, under State Governments, in the
private and public sectors and also in several
other spheres. I have stated the number of
persons absorbed. Still the number on our
hands is sizeable. We are continuing our effort
not only for employment but also to help them
reestablish themselves so that they become use-
ful members of society. In this respect, coope-
ratives of ECOs and also several other arrange-
ments by way of financing, if they are inte-
rested in small scale industrics—are being
made, These are the various steps we are taking
besides giving them the employment I have
already stated.

As for the other persons, besides ECOs there

also I would like to state the size of the prob-
lem. 1 think about 50,000 persons after finish-
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ing their tenure as JCOs, sepoys and others are
likely to be released because now the size of
our Army is pretty large. They have to go
back to their civilian work. . Ifhe was a pea-
sant, he has to go back and till the land ; and
if he has an industrial and urban background,
with some training he will be back in civilian
employment. So it is a sort of co-ordinate effort
that we have made to look afier the ex-service-
men,

The point has been made that they should
also be resettled on certain land. We have
taken some steps. More have to be taken. In
this respect, we should be able to take help
from the State G who are primarily
in charge of land. Unless they co-operate, this
cannot be done.

SHRI RANGA (Srikakulam) : What about
border areas ?

SHRI SWARAN SINGH : All border areas
have State Governments ecxcepting NEFA
where we are | doing hing
Therefore we have to carry the State Govern-
ments with us. We are doing our best. This
was one of the points discussed in the Jaipur
meeting. I have already mentioned that both
in the public sector and in the private sector we
are trying to find out employment for them.

SHRI CHENGALRAYA NAIDU: What
about Gurkhas in Nepal who are going ioto the
hands of the Chinese ?

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : I may be allowed to put a ques-
tion.

MR. SPEAKER : Your name is not there,

SHRI SWARAN SINGH : The Gurkhas
belong to Nepal. The Gurkhas bave gone
back to Nepal. They are within the jurisdic-
tion of the Government of Nepal, If they want
any help, we are prepared to give them, but
. they are free citizens. They have been joining
several armies. They have joined the Indian
army. Formerly they were in Singapore and
Malaysia also as members of the British army.
They might be employed on the civil side by
other organisations, In respect of those who
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might want help, we will be certainly prepared
to help.

St WA e (Rt 97t A
wgiza, dar f 50 wgieg ¥ ot w7r
f§ 50,000 =af¥r g @ fadrzd @
T FA § AV 3T H N AX 8, 72 35
g ¥ 45§ F A A g a
g FH AT LT § 1 I g dfawi F
Fedfemdaa 1 & @t §z7 o1 Qg
% E Az ¥aw ardaw § AT vaa gg
ST FT IAFT ATH gaT § 1 gEwA qz
f& ®Qa 90-95 sfawa N A T
N@aEw § aw 7@ gar v
ATHT F 7 OF et a1 §7 § A
fewrd®iz & afs aga qawht anfarese
g & @ga &t afaw 9v g Frf aga
T afeae 3a% ama afi 1 a2
oA A # fdferdmn @ e
uhfeed m T ¥ zwwmw o os
A & ArdaT § ) IR Rz Aadied
T I A g fear & R oqg w0
TEFA AZ FG FW AGE AR AR
=t Zfaw &, saEv amw 3@ w0 oS Ay
faaar @ @@ & ada § ot g7 @
W FOT AT AN gAT R @ AP A
ama a1 Fw F1 AT A I arw fyaar
@ 99% fAq arams saewr 50 W
AT AT TR T qA G R & g
" & @ AW 5w sl
¢ & foar & o ag sovw ot ot
g afzafi fear & @ wr e w6 fn
AT Aw F0 Fe ag aeaw feadt af
g? ww owgm v ot aaeiE et
g @ A e ag fown o sream
&; Far & wwar T A 2

ﬁﬂ'ﬂmﬁ f& dfvzT 9 A%
fafeaiz sA A a@ g N sm9v org
8 9 I A g, ATH 97 qoteq
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o g AfeT ¥aw g8 § gIre ql
w1 ffeee frar mar & ok &b+t
g fear mar &\ sw R qerewT R,
§ez qre &, AT @, ®ONT Y, wAA
ar AFr &, gg oY afE *IF § ar ¥ar
gaw dtar fF g g fag 7 9@
frget Mfer § wgrar 5 wasr &
A F FIC IT Aw w ffew FT
=nfge frad f5 3 & el &
At grm, IAsr AT E AW oA W
it ot faw @@ @t wT WA AR
s fafreed # F9he & 379 718 07
avT w18 e fawem fomd sar &
sarer @t w1 fedfadmw @ ase
‘A das?

dradr <ror & g wgar § fF o
41 Wiy qg Elo ATTo o, AITTT
faentfct &b, gefegae faanfed o
7z Nt AN gREREE ST A fF
FoT ¥ agd &, 7% F= Fo@ww 1
uF T A an 7O fF A 9
i wy wE qgi 9 AFd faw aw ?
@ a7 ¥ T I W F¥E OF ghiwET
=g ?

srfae # iy 4 wEEa ¥ a3 W
&Y dor ®T qATA 9FT §, IAH IFA W}
e Rqagl agarar g & ogw ot
¥ faq #aT @ SEA SeTAT § AN Ag
% fdfiadz s Ffag s & @
g1 % 39T OF ATEA Jgi 97 AT wrgar

E:

“] am glad to say that all representa-
tives of the States fully responded to my
appeal and discussed several measures which
could go to help in the rehabilitation of ex-
servicemen.”
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arft feerw %7 faar s oy @@
f1ay afer sar & a9 ¥ I §,
Y ¥4 AT o, AR fead T d
AT Iasr feaar wa< v Ao wEw
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faw1d & ag vy 97 AT 79 e

I

ngl SWARAN SINGH: The first point
he mentioned was that the rehabilitation or the
resettlement cell was manoed by a compara-
tively junior officer. That is not correct. There
are other senior officers and the head of the
organisation is a Major General who goes
round the States and is in touch with various
State Governments,

SHRI JYOTIRMOY BASU : Why cannot
you form a Parliamentary Committee to look
into the whole matter ?

SHRI SWARAN SINGH: If the hon.
Members are interested I shall give figures
about the actual number of ex-servicemen, The
problem of resettlement and rehabilitation does
not extend to all ex-servicemen ; it is only at a

certain age—level that this problem exists and
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the State Governments have collected some
figures. It was again agreed in the last meeting
in Jaipur that they should bring the figures
up to date,

SHRI KANWAR LAL GUPTA: Have
you got any figures with you ?

SHRI SWARAN SINGH: Thirty thou-
sand.

SHRI BAL RAJ MADHOK (South Delhi) :
Oaly 30,000 ?

SHRI SWARAN SINGH: Thirty lakhs.
I have already said that 50,000 retire every
year ; obviously it cannot be thirty thousand.
But I should not stick to this figure ; it may
require alteration. As soon as the exact figures
are available, if the hon. Member wants them
he can get that information from me.

About the scttlement in the border areas in
various States we should keep in mind the
conditions that prevail in the border arcas of
all the States: it varies from State to State.
For i , in Punjab people already plough
land right up to the border and there is very
little scope for rescttlement there. On the
Rajasthan border areas, the problem is mainly
of water and some investigations are being
made and the Rajasthan Government are
investigating, This matter was discussed and
there seems to be some chance but the matter
requires further investigation. . . (Interruptions.)

SOME HON. MEMBERS: Why not
appoint a parliamentary Committee ?

SHRI SWARAN SINGH : In West Bengal
there is very little scope for resettlement. There
is some scope in NEFA and that is being
investigated. In Jammu and Kashmir also
there are some restrictions which are part of
the Constitution of Jammu and Kashmir and
they are trying to settle their own ex-service-
men, those who belong to that region,in
certain areas in the border. But it is only in
the lower part, particularly in the Jammu
region, that there is some scope and the Stare
Government is investigating the poasibility.

About the CRP and the police force, there
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is no percentage at present. There is percentage
for selection at a higher level for ECOs both
in the security forces and in the State armed
forces and the rest ; there is no percentage at
present for other ranks and such of them who
qualify and who are of the acceptable age
group are recruited.

Then, about the Gurkhas, I would like the
bon. Member to understand the international
complications. Those Gurkhas who served our
army are entitled to go back to their own
country, to Nepal, and in their own country it
is their Government who looks after them.
There are some Gurkhas who want to stay on
in India. There is no restriction; we help them
in a certain measure, but we can not project
ourselves in relation to those Gurkhas who
decide to go back to their own villages.
(Interruption) It will be very unwise from the
international point of view to go and try to
look after them, except to make payment for
their pension or do something more by way of
hospital facilities or may be some education.
But those who may like to settle here, we
should think of those problems, and should
not, under this garb, try to have a stick or a
finger into their problems if they are settled in
Nepal. This creates other complications, and
we should be careful when we make such a
suggestion.

About the fast of the ECOs, I would appeal
to them that they should give up the fast,
because we are doing all that is possible for
them. (Interruption.) As1 have said, a large
percentage of them, 70 per cent of their total
number, have cither been granted permanent
cofmmission or they have been resettled or they
have found other jobs, This is the bard core,
and we are trying to do our best,

&t waTAT™ gea : qw Sy e
st g & ?

SHRI SWARAN SINGH: If the hon.
Member has any influence with them, I would
request him to join me in making the appeal
because fasting does not solve any problem.



